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B.P. SING&H, J.

These appeal s by special |eave are directed agai nst the
Judgnent and Order of the High Court of Karnataka at Bangal ore
dated February 12, 1998 in Wit Appeal No.2079 of 1993, Wit
Appeal Nos. 2080-2081 of 1993 and Wit Appeal Nos.2090-94 of
1993. Civil Appeal Nos.2073-20770f 2000 are directed agai nst the
j udgrment and order of the High Court dated Septenber 21, 1999
dism ssing the Wit Appeals follow ng the judgment of the High
Court in the earlier batch of Wit Appeals. The High Court by its
i mpugned j udgnent and order upheld the award made by the
Col l ector holding that the requirenents of Section 11 and 11A of the
Land Acquisition Act, 1894 (hereinafter referred to as 'The Act’)
were net if the award was nade and signed by the Coll ector and
approved by the CGovernnent within a period of two years fromthe
date of |ast publication of declaration under Section 6 of the Act. In
the instant case the Collector signed his award after an enquiry as
contenpl ated by the Act on March 13, 1990 and sent the sane on the
sane date for the approval of the Governnent. The award was
approved by the CGovernnent on Novenber 16, 1992, but after
excludi ng the period during which an order of stay operated agai nst
the CGovernment from acting pursuant to the decl aration nade under
Section 6 of the Act, the same was deened to be approved w thin the
period of two years fromthe date of |ast publication of declaration
under Section 6 of the Act. The contention urged on behalf of the
appel l ants herein, that after the approval of the Governnent the
Col I ector shoul d have decl ared the award was repelled, since it was
found in the facts of the case that the award had al ready been signed
by the Collector and sent to the Governnent for approval. To
appreci ate the contentions urged before us it is necessary to narrate
the rel evant facts of the case.

A Notification under Section 4 of the Land Acquisition Act
dat ed August 11, 1987 was published in the Oficial Gazette on
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August 13, 1987. (bjections received fromthe owners of the | ands
were considered by the Collector and rejected. Thereafter, a

decl arati on under Section 6 of the Act dated June 30, 1988 was
published in the Official Gazette on July 1, 1988. The |last date of
publication of the aforesaid declaration in accordance with Section 6
of the Act was Novenber 5, 1988. In normal course, therefore, the
award shoul d have been nade before Novenber 5, 1990. However,

the Collector made his award on March 13, 1990 and after signing the
sane sent the award to the Governnent for its approval

It appears that the Respondents- Society was apprehensive that
the CGovernment may not approve the award within the statutory
period fixed by the Act and, therefore, it filed a wit petition on June
27, 1990 for issuance of a Wit of Mandamus to the Government to
approve the award. 1In the said wit petition an interimorder was
made on June 29, 1990 staying the operation of the declaration dated
June 30, 1988 for a period of two weeks fromthe date of the order
Subsequently, the stay was extended till further orders. On February
7, 1991, the order of stay was nodified only to the extent that it was
clarified that the order of stay shall not prevent the Governnment from
granting approval to the award, submitted to it by the Collector. The
order of stay, however, continued to operate subject to the
clarification given, and other steps could not be taken till the order of
stay finally stood vacated on Novermber 18, 1992. It is only thereafter
that notice of the 'award could be given to the persons interested. On
Noverber 16, 1992 the Governnent granted approval to the award
submitted by the Collector. On Novenber 18, 1992 the Wit Petition
filed by the Respondents \026 Soci ety was w thdrawn, and thereafter the
order of stay finally stood vacated.

Fromthe facts stated above, it woul d appear that an order of
stay operated agai nst the Governnent fromtaking any further steps
pursuant to the declaration dated June 30, 1988 which included grant
of approval to the award of the Collector and its communication to the
persons interested and other steps to be taken under the Act, till
Novenber 18, 1992. It is the contention of the Respondents that in
conputing the period of two years for nmaking the award in
accordance with Section 11A of the Act the period during which the
stay order operated must be excluded. The Hi gh Court has upheld this
contention and held that the award was approved within the period
prescribed by Section 11A of the Act.

The award was chal | enged by the appellants herein contending
that there was nothing on record to indicate that after approval was
granted by the Governnment the Collector signed the award. The
contention was that Section 11 read with Section 11A of the Act
provided that after the award is approved by the Governnent, the
Col | ector can make an award, neaning thereby, that after the award
submitted by the Collector is approved by the Governnent, the
Col l ector must formally sign the award as approved and i nformthe
parties concerned. |If he fails to do so within the period prescribed by
Section 11A of the Act the entire proceeding for the acquisition mnust

| apse. The | earned single Judge who heard the wit petition upheld
the contention of the respondents and quashed the acquisition

proceedi ngs. Appeals were preferred by the State of Karnataka and
other interested parties to the High Court which were initially placed
for disposal before a division bench of the Hi gh Court which referred
it to a larger bench since it appeared to the | earned judges that an
earlier division bench judgnment of the High Court in Wit Petition

No. 4244 of 1989, which took the view that Section 11A will be
satisfied if approval is granted by the Government within the specified
period to the award made by the Collector, required re-consideration
That is how the matter canme up for hearing before a bench of three

| earned judges of the High Court.
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The schenme of the Land Acquisition Act, 1894 is that if a
declaration is published under Section 6 of the Act, the Collector is to
take an order for acquisition of the lands notifi ed. For this purpose,
the Collector is required to demarcate the | ands proposed to be
acquired, get the sane neasured and a plan to be prepared as required
to be done by Sections 7 and 8 of the Act. Under Section 9 the
Collector is required to get published a public notice stating that the
CGovernment intends to take possession of the land and that clainms to
conpensation for all interested in such land may be made to him The
noti ce nust enunerate the particulars nmentioned in Sub-Section (2) of
Section 9 of the Act. The said notice nust also be served on the
persons interested as provided in Sub-Sections (3) and (4) of Section
9. After notices have been issued under Section 9 of the Act, the
Col | ector proceeds to enquire into all the matters specified in Section
11 of the Act. Sections 11, 11A and 12 of the Act as anmended by
Land Acqui sition (Arendment) Act 1984 are crucial for deciding the
guestions involvedin these appeals. They provide as follows :

"11. Enquiry-and award by Col lector \026 (1) On the
day so fixed, or any other day to which the enquiry
has been adj ourned, the Collector shall proceed to
enquire into the objections (if any) which any person
interested has stated pursuant to a notice given under
section 9 to the neasurenents nmade under section 8,
and into the value /of the land and at the date of the
publication of the notification under section 4, sub-
section (1), and into the respective interests of the
persons clai m ng the conpensation, and shall nake an
award under his hand of \026

(i) the true area of the land;

(ii) the conpensation which in his opinion
shoul d be all owed for the |land; and

(iii) the apportionnent of the said
conpensation anong all the persons

known or believed to be interested in the

l and, of whom or of whose clains, he

has information, whether or not they

have respectively appeared before him

[ Provided that no award shall be made by the
Col I ector under this sub-section w thout the previous
approval of the appropriate Governnment or of such

of ficer as the appropriate Governnent nay authorize
in this behalf;

Provided further that it shall be conpetent for
the Appropriate Government to direct that the
Col I ector may make such award wit hout such
approval in such class of cases as the Appropriate
CGovernment may specify in this behal f];

[ (2) Notwi thstandi ng anything contained in
sub-section (1), if at any stage of the proceedi ngs, the
Collector is satisfied that all the persons interested in
the | and who appeared before himhave agreed in
witing on the matters to be included in the award of
the Collector in the formprescribed by rul es made by
the appropriate Government, he may, without making
further enquiry, make an award according to the terns
of such agreenent.

(3) The determ nation of conpensation for any
 and under sub-section (2) shall not, in anyway affect
the determ nati on of conpensation in respect of other
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lands in the sane locality or el sewhere in accordance
with the other provisions of this Act.

(4) Notwithstandi ng anything contained in the
Regi stration Act, 1908 (16 of 1908), no agreenent
made under sub-section (2) shall be liable to
regi stration under that Act.

11A. Period within which an award shall be nade.

- (1) The Collector shall nake an award under section
11 within a period of two years fromthe date of the
publication of the declaration and if no award is made
within that period, the entire proceedings for the
acquisition of the land shall | apse:

Provided that in a case where the said
decl arati on has been published before the
comencenent of the Land Acqui sition
(Amendnent’) Act, 1984, the award shall be nmde
within a period of two years from such
comencermnent .

Expl anati on \ 026 | n conmputing the period of two
years referred to in this section the period during
whi ch any action or proceeding to be taken.in
pursuance of the said declaration is stayed by an order
of a Court shall be excluded].

12. Award of Collector when to be final - (1) Such
award shall be filed inthe Collector’s office and shall
except as hereinafter provided, be final and concl usive
evi dence, as between the Col |l ector and the persons

i nterested, whether they have respectively appeared
before the Collector or not, of the true area and val ue
of the land, and apportionment of the conpensation
anong the persons interested.

(2) The Collector shall give inmediate notice
of his award to such of the persons interested as are
not present personally or by their representatives
when the award is nade".

Section 11 envi sages that an enquiry may not be concl uded on
the very first day and, therefore, authorizes the Collector to adjourn
the considerati ons of objections to any day fixed in the notice.
However, after considering the objections he is obliged to make an
award under his hand regarding (i) the true area of 'the land; (ii) the
conpensati on which in his opinion should be allowed and (iii) the
apportionnent of the conpensation anobngst the persons interested.

The first proviso to Section 11 provides that an award shall not
be made by the Col |l ector without the previous approval of the
appropriate Government or of such officer as the appropriate
CGovernment may aut horize. Thus before an award can be said to have
been nade it is mandatory that it nust be approved by the
Governnment or the officer authorized in this behal f.

Section 11A provides the period within which an award shall be
made. It prescribes a period of two years fromthe date of publication
of declaration as the period within which an award nust be nade. |If
no award is nade within that period the entire proceedings for the
acquisition of the land shall |apse. The explanation to Section 11A
clarifies that in conputing the period of two years, the period during
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whi ch action or proceedings to be taken in pursuance of the said
declaration is stayed by an order of a Court shall be excl uded.

Bef ore we consider the nmain subnission urged on behalf of the

appel l ants, we shall consider the subm ssion urged by themthat in the

i nstant case, the period during which the stay granted by the Hi gh

Court operated can not be excluded because the order of stay had been
obtained by the Society itself and, therefore, it can not take advantage
of the stay granted by the H gh Court. The subm ssion nust be

rejected. The order of stay passed on 29.6.90 by the H gh Court was
inthe following terns : -

"Operation of the declaration dated 30.6.1988 issued
by the respondent No.1 in No. RD 182 AB 84
(Annexure-A to the WP.) be and the sane is hereby
stayed, for a period of two weeks from 29.6.1990".

As noticed earlier, the operation of the order of stay was
continued until further orders and was ultimately nodi fi ed by an order
of February 7,-1991 which is as follows :-

"Interimorder of stay granted by this Court on
29.6.90 and continued by order dated 10.7.1990 shal
not prevent the Government in giving approval to the
draft Award which is said to be pending

consi derations before the Governnment".

A nmere reading of the order of stay of June 29, 1990 nmkes it
abundantly clear that the operation of the decl arati on nade under
Section 6 of the Act was itself stayed, that is to say, as if no
decl arati on has been nmade under Section 6 of the Act. . Such being the
position no steps required to be taken under the Act after publication
of the declaration under Section 6 could be taken either by the
Col l ector or by the Government. The CGovernnent was, therefore,
prevented from approving the award submitted to it by the collector.
Thus, it was on account of the order of stay passed by the Hi gh Court
that the Government was prevented from granting approval earlier
than February 7, 1991, when it was clarified that the order will not
prevent the Governnent only from giving approval to the draft award
pendi ng consi deration before it. Once, the order of stay was so
nodi fi ed, the Governnent granted approval on Novenber 16, 1992.

It was not disputed before us that if the period fromJune 6, 1990 to
Novenber 18, 1992 is excluded fromthe time taken in making the

award, the award nust be held to have been nade within two years
fromthe day of last publication of the declaration under Section 6 of
the Act.

The submi ssion that the stay order was obtained by the Society
itself is of no consequence, having regard to the language of
explanation to Section 11A of the Act. The exclusion of the period
during which the order of stay operated is not dependant upon the
party obtaining such an order. An order passed by the Court mnust be
obeyed by all concerned. |In the instant case the Soci ety noved the
Hi gh Court and obtai ned an order of stay. |In effect, the order
operated in such a nanner that the Government was prevented from
granting approval to the award even if it so desired, nor could it refuse
approval during the period the order of stay operated. Therefore,
expl anation to Section 11A came into operation and in accordance
therewith the period during which the order of stay operated nust be
excluded fromthe total tine taken to nake the award.

Rel i ance was placed by the appellants on the observati ons nmade
by this Court in Yusufbhai Noornohnmed Nendoliya Vs. State of
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Gujarat & Another (1991) 4 SCC 531. In our viewthe aforesaid
decision in fact supports the case of the respondents. In the aforesaid
judgrment it was held: -

"The said Explanation is in the w dest possible terns
and, in our opinion, there is no warrant for limting
the action or proceedings referred to in the

Expl anation to actions or proceedi ngs preceding the
maki ng of the award under Section 11 of the said
Act".

That was no doubt a case where an order of injunction was obtained

by the | and-hol der restraining | and acquisition authorities fromtaking
possession of the land. It was, in that context, that this Court
observed that to get the benefit of the said provision the | and-hol der
who seeks the benefit mnust not have obtai ned any order from Court
restraining any action or proceedi ngs in pursuance of declaration

under Section 6 of the Act. It is, therefore, not possible to accept the
subm ssion urged on behal f of the appellants that Section 11A of the

Act nust be read in a narrow sense so as to apply to only those cases
where the | and-owner hinself obtained an order of stay or injunction

We are not prepared to add words in the explanation by reading into it

a provision that gives to the explanation a narrower operation than

what was intended for it by the legislature, so as to apply only to cases
where an order of injunction is obtained by the |and-owner and not by
anyone el se.

We may usefully refer tothe observations of this Court in
CGovernment of T.N. and Another vs. Vasantha Bai, (1995 (supp) 2
SCC 423). This Court observed :-

“Parlianent enacted Section 11-A with a view to prevent

i nordi nate del ay bei ng nade by the Land Acquisition
Oficer in making the award.  The price to be paid for the
| and acquired under conpul sory acquisition is the
prevailing price as on the date of publication of Section
4(1) notification. The delay in nmaking the award

deprives the owner of the enjoynment of his property or to
deal with the | and whose possessi on has already been
taken, and delay in making the award, woul d subject the
owner of the land to untold hardship. Wthaviewto
relieve hardship to the owner or person interested inthe
| and and to renedy the | apses on the part of the Land
Acqui sition O ficer in making the award, Section 11-A

was enacted which enjoi ns maki ng of award

expeditiously. So, outer limt of two years fromthe | ast
of the dates of publications, envisaged in Section 6 of the
Act was fixed. |If he fails to do so, all the acquisition
proceedi ngs under the Act woul d stand | apsed and the

owner of the land or person interested in the |and'is nade
free to deal with the |Iand as an unencunbered | and.

Cogni zant to the fact that the acquisition proceedings are
guestioned in a court of |law, Parlianent enacted

Expl anation to Section 11-A declaring that the period
during which action or proceedi ngs taken in pursuance of
the declaration under Section 6 is stayed by an order of
the court, the sane "shall be excluded"."

This Court enphasized the fact that Section 11-A was enacted
with a view to prevent inordinate delay being nade by Land
Acqui sition O ficer in making the award which deprived owners of
the enjoynment of the property or to deal with the | and whose
possessi on has al ready been taken Delay in making the award
subj ected the owner of the |land to untold hardship. The obj ects and
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reasons for introducing Section 11-A into the Act were that "the
pendency of acquisition proceedings for |ong periods often causes
hardship to the affected parties and renders unrealistic the scale of
conpensation offered to them' and "it is proposed to provide for a
period of two years fromthe date of publication of the declaration
under Section 6 of the Act within which the Collector should make his
award under the Act". The enphasis, therefore, was on the Collector
nmaki ng his award within the period prescribed. However, the

| egi sl ature was al so aware of the reality of the situation and was not
oblivious of the fact that in nmany cases acquisition proceedi ngs were
stalled by stay orders obtained fromcourts of |aw by interested
parties. |It, therefore, became inperative that in conputing the period
of two years, the period during which an order of stay operated, which
prevented the authorities fromtaking any action or proceeding in
pursuance of the declaration, nust be excluded. |f such a provision
was not nade, an acqui sition proceeding could be easily defeated by
obt ai ni ng an order of stay and prolonging the litigation thereafter.
Expl anation to Section 11-A was neant to deal with situations of this
kind. 'The explanation is in the wi dest possible terns which do not
limt its operation to cases where an order of stay is obtained by a

| and- owner _al one. One can conceive of cases where apart from | and-
owners others may be interested in stalling the |Iand acquisition

proceeding. It is no-doubt-true that in nost of the reported decisions
the party that obtained the stay order happened to be the owner of the
| and acquired. But that will not lead us to the conclusion that the

expl anation applied only to cases where stay had been obtained by the
owners of the land. There may be others who nmay be interested in
obt ai ni ng an order of stay being aggrieved by the acquisition
proceeding. It may be that on account of devel opnent of that area

sone persons in the vicinity may be adversely affected, or it may be

for any other reason that persons in the locality are adversely affected
by the project for which acquisition is being mde.  One can inagine
many instances in which a person other than the owner nmay be

interested in defeating the acquisition proceeding. K Once an order of
stay is obtained and the Government and the Coll ector are prevented
fromtaking any further action pursuant to the declaration, they cannot
be faulted for the delay, and therefore, the period during which the
order of stay operates nust be excluded. |In a sense, / operation of the
order of stay provides a justification for the delay i'n taking further
steps in the acquisition proceeding for which the authorities are not to
bl ame.

We, therefore, agree with the H gh Court that after excluding
the period during which the order of stay operated, the award was
nmade within the period prescribed by Section 11A of the Act.

This takes us to the main point urged in the appeals by the
appel | ant s. M. T.L.V. lyer, senior advocate, subnmitted that no award
was made in accordance with Section 11 of the Act. The award sent
to the Governnent for approval was at best a draft award. After the
CGovernment granted approval no further action was taken by the
Col l ector to nmake an award. It is his contention that after the award
was approved by the CGovernnent the Collector should have signed
the award and thereafter comruni cated his award to the parties. This
was not done and, therefore, in the eye of |law no award was nmade by
the Collector. He further submtted that no consent award was made
in accordance with sub-section (2) of Section 11. Mboreover, before
the Full Bench it was not even argued by the respondents that a
consent award under sub-section (2) of Section 11 was nade by the
Collector. In any event even the question of naking an award by
consent did not arise, since no award what soever was made within the
period prescribed by Iaw, since the approved award renmi ned a draft
awar d.

M. Ganguli appearing for sone of the appellants subnitted
that the notice issued under Section 11 of the Act was not relevant.
VWhat was relevant was the date of the signing of the award. The
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award attained finality under Section 12, if it was filed in the
Collector’s office, regardless of the fact whether the persons
i nterested appeared before the Collector or not. According to him
the award referred to in Section 12 is the award nmade under Section
11. Therefore, unless an award is nade under Section 11 the stage
of filing of the award in the Collector’s office under Section 12 is not
reached and, therefore, unless the award is first made in accordance
with Section 11, no award can be filed in the Collector’s office under
Section 12.

Shri Nageshwar Rao, senior advocate appearing on behal f of
some of the appellants, adopted the argunents advanced on behal f of
ot her appellants and in particular submtted that there was non-
conpliance with the | egal requirenents for nmaking an award by
consent. He also took us through the material on record to submt that
no consent award was nade, and in any event the |legal requirenments
were not fulfilled to bring into existence a consent award.

On the other hand, Shri- P.P. Rao, senior advocate appearing on
behal f of some of the respondents, contented that under Section 11
the Collector has to nake an award but with the prior approval of the
State Covernnent. The award nade by the Collector is an offer to the
per sons concerned which binds the Col'l ector but not the persons
concerned who may chall enge the findings of the Collector in a
proceedi ng under Section 18 or Section 30 of the Act. Adverting to
the facts of the case, he submtted that the award sent to the
Government for approval was a signed award. Once the said award
was approved as it was, that is wthout any alteration, the award
came into effect and the nonent it was filed-in the office of the
Col I ector under Section 12 of the Act, it becane final subject to the
obj ections that may be raised by the persons concerned in proceedi ngs
under the Act. According to him the award was filed in the office of
the Col |l ector between 16th Novenber, 1992 and 20th Novenber, 1992
and a notice was given to the parties concerned regardi ng maki ng of
the award on Novenber 20, 1992. Thus, an award was nade in
accordance with law. There was no need for the Collector to sign the
award twice. It was enough if the award was made by the Coll ector
and approved by the Government within the statutory period of two
years fromthe date of |ast declaration published under Section 6 of
the Act. In the alternative, he submitted that in‘'respect of 18 acres and
1 guntha of land a consent award was nmade and the dispute related
only to 2 acres and 10 gunthas bel onging to Bailamma (Petitioner) in
Cvil Appeal No. 2013 of 1999.

At this stage, we may observe that having regard to the
controversy raised before us, we required the State to produce before
us the original file. Shri Sanjay Hegde, counsel for the State,
produced before us the original file, fromwhich it appears that after
the award was signed by the Collector on March 13, 1990, the Society
had nmoved the Hi gh Court by way of Wit Petition for a mandamus
directing the State Governnent to approve the award. However, after
the order of the H gh Court dated 7th February, 1991, nodifying the
earlier interimorder of stay and pernmitting the Governnment to take a
decision with regard to the approval of the award, the Divisiona
Conmi ssi oner sent the award to the Governnent for approval on
10.6.1991. The CGovernnent granted its approval on 16.11.1992 and
the record was returned to the office of the Collector. ~On Novenber
20, 1992, notice under Section 12(2) was issued after the file was
recei ved by the Deputy Commi ssioner. He also pointed out the
agreenments in Form’'D signed by the person authorized under Article
229 of the Constitution of India, nanely, the Special Land Acquisition
Oficer.

In this factual background, we now proceed to consider the
subm ssi ons urged before us.

Section 11 of the act requires the Collector to make an enquiry
into the objections, if any, made by the persons interested pursuant to
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the notices given under Sections 8 and 9 of the Act as to the val ue of
the land on the date of publication of the notification under Section 4.
He is also required to nake an enquiry into the respective interest of
the persons claimng the conpensation. After considering the

obj ections raised by the persons interested he is required to nake an
award under his hand which should contain his findings on the matters
enunerated in (i), (ii) and (iii) of sub-section (1) of Section 11. The
proviso to Section 11, however, mandates that the Coll ector shall not
make an award under this sub-section w thout previous approval of

the appropriate Government.

The Collector is required to hear the persons interested and
enquire into the objections, if any, raised by themon the points which
he is required to determine. It is possible to conceive that he nmay hear
the objections on several dates having regard to the nunber of
objectors and the nature of the dispute that may arise, where-after he
must nmake up his mind and prepare his award. It is not expected of
hi mthat he shoul'd prepare his award in presence of the persons
i nterested, since the Collector may take some tinme to nmake up his
mnd on the matters he is required to incorporate in his award.
Thereafter, heis requiredto send hi's award to the Governnent for
approval . The approval of the award rmay take sonmetinme, and it is not
known to the Collector as to when the Governnent will approve the
award. However, after the award is approved, if there is no alteration
in the award, he is required to notify the parties concerned about the
award. He may do so by fixing a date on which the parties may be
required to appear for pronouncenent of the award, or he nmay inform
them by giving themwitten notice of the award. This is because an
award is in the nature of an offer and nmust be conmunicated to the
persons to whomthe offer is made. There is nothing in Section 11
whi ch expressly requires the Collector to announce his award in the
presence of the persons interested, though there is nothing which
prevents him from declaring the award on a date fixed by himfor the
purpose. However, having regard to the provisions of Section 12(2)
of the Act, he nust give i mediate notice to such of the persons
interested as are not present personally or by their representative when
the award is nade. Thus viewed, there can be no doubt that after the
award is approved the same becones an offer to be made to the
persons interested, and this can be done by either giving notice to the
persons interested of the date on which he may orally pronounce the
award, or by giving witten notice of the award to the persons
interested. The question of limtation for filing a reference under
Section 18 or Section 30 of the Act has to be determ ned by reference

to the date on which the award was either pronounced before the

parties who were present, or the date of the receipt of notice of the
award by those not present. The mere fact that the Collector did not
pronounce the award after notice in the presence of the parties
interested will not invalidate the award, though it may have a bearing
on the question of limtation in the matter of seeking a reference under
Section 18 or 30 of the Act. The award which has already been

signed by the Coll ector becomes an award as soon as it is approved by
the CGovernment without any alteration. At best the appellants can
contend that it becomes an award when notice is given to the parties
interested. Viewed fromany angle, having regard to the fact that

there is no dispute that the Governnment granted its approval on

16.11. 1992 and notices were issued under Section 12(2) of the Act on
Novenber 20, 1992, it nust be held that the award was rmade within

the period prescribed by Section 11A of the Act. There was really no
necessity for the Collector to sign the award again, nor does Section
11 require that for the purpose of pronouncing the award notice

shoul d be given by the Collector to the persons interested. Section 11
requires notice to be gi ven for the purpose of hearing objections.
After the objections are heard, the Collector has to apply his mnd to
all the relevant facts and circunmstances and prepare an award
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whereafter he is required to send it to the Governnent for approval.
There is nothing in Section 11 which requires himto give notice to the
persons interested of the date for pronouncenent of the award,

t hough, as we have observed earlier, there is also nothing which
prevents him from giving such notice. W agree with the finding of
the H gh Court that once it is shown that the award was made and

si gned and approved by the Governnment within the period prescribed
by Section 11A of the Act an award is validly made. |n the instant
case, we have satisfied ourselves that the award was received by the
Deputy Comm ssioner after approval, and notice was thereafter issued
under Section 12(2) of the Act on Novenber 20, 1992.

In view of our finding it is not necessary for us to consider the
subm ssi on urged on behal f of the respondents that the award nade by
the Collector was a consent award at least in respect of 18 acres and 1
gunt ha of | and.
We find no nerit in these appeals and the sane are accordingly
di smssed. In the facts and circunstances of the case, there shall be
no order as to costs.




